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An Act f'lirther to amend the Punjahb Courts
Act, 1884,

WHEREAS it is expedient fyurther to amend the
Punjab Courts Act, 1884 i It is hereby enacted XVII
as follows :— : I

1. (2) This Act may be caljeq the Punjab Qourtg
Act, 1899 ; and -

(@) It shall come into force at once,

2. To section 39 of the Punjal Courts Act, 1884, ﬁgﬁl 0
as amended by the Punjab Courts Act, 1888, the %HII of

following proviso sha_]l be added, namely : —

~upon be preferred accordingly, and the Court of such

District Judge shall be deemed to phe 4 Divisional
Court for the Purposes of al] appeals so preferred.
: . - 3. For
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3 For sectlons 40 and 41 of the Pun]ab Courts SFbstitu'tion'
Act, 1884, as amended by the Punjab Courts .Act, fions for s

tions for sece

1888, the followmg sections shall be substituted, tions 40 aud

namely — lefl"lt
1884,
“ 40. (1) A further appeal shall lie to the Chief Appeals from-

appellate
Court in any of the following casés from an appel- Doorocs of

late decree of a Divisional Court on' any ground Divisional
which would be a good ground of appeal if the Coure.
decree had been passed in an original suit, namely :—

(@) in a small cause or unclassed suit,—

(i) if the value of the suit}is one-thousand
rupees or upwards, or the decree involves
directly some claim to, or question re-
specting, property of like value, and the
decree of the Divisional Court varies or
reverses otherwise than asto costs the
decree of the Court below ; or

(11) if the value of the suit is two-thousand-
five-hundred rupees or upwards or the
decree involves directly some claim to, or
question respecting, property of like
value :

(®) in a land suit,—

@) if the value of the suit is two- hundred-
and-fifty rupees or upwards or the decree
involves directly some claim to, or ques-
‘tion respecting, property of like value
and the decree of the  Divisional Court
varies or reverses otherwise than as to -
costs the decree of the Court below ; or

(i) if the value of the suit is one- thousand
rupees or upwards or the decree involves
" directly some claim to, or question  re-
specting, property of like value.

: «(2) The provisions contained in Chapter XLT

XIV of 1882, of the Code of Civil Procedure as- amended by this
Act shall apply, as far as may be, to further appeals
under this section and to the execution of decrees
passed on such appeals.

. . “41. Subject
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“4a],. SubJect to.-the--provisions—ofgsotions 40
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District
Judgs or
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Court other-
wige final.
Partial ve-
peal of seo-
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- VI,

1884.
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XVIIIL,

- 1884, -
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568, Aot
X1V, 1892.

Substitution
of new sec-
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tious 70 and
71, Act

" XVILL,

1884,

Power for
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to eall for
record of
cages not ap-
yealable to
it,

“and 70 of this Act and to those of section 595 of the

Code of Civil Procedure, an appellate decree of a Dis-
trict Judge or Divisional Court shall be final.”

4. In section 43 of the Pun]ab Courts Aect, 1884,
the proviso to sub-section (2) is héreby repealed

5. After section 67 of the Punjab Courts Act,
1884, the following sectlon shall be inserted, name-
ly —_

¢ 68, Section 568 of the Code of Civil Procedure,
in its application to the territories to which this Act
extends, shall be read subject to the following addi-
tions, namely :—

(I) at the end of clause (b) the words and
letter ¢or (c) the Appellate Court con-
siders further inquiry necessary on any
issue or question of fact’, and

(2) after the words ©or wituess to be exam-

ined ’ the words ¢ or such i 1nqu1ry to be
made ’.”’

B. For sections 70 and 71 of the PunJab Courts
Act, 1884, the following sections shall be substituted,
namely —

“70, (1) The Chief Court may call for the
record of any case in which no appeal lies to it, and
may Ppass such order in the case as it thinks fit,—

(a) if the Court, by which thé case was decid-
‘ed, appears to have exercised a jurisdic.
tion not vested in it by law, or to have
failed to exercise a 3urlsd1et10n so vested,
or to have acted in the exercise of its

. jurisdiction with material. nregulanty ;
or ,

| (0} 1,

XIVo

XVII
1884.

XVIII
1884.

XIV of

XVIII.
1884.
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~(b)if;~on~ appl:tcatlonw made-to-it,.the.Chief

Court is of opinion that there is an ims=
portant question of law or custom in-
volved and that such question requires
further consideration :

L -Provided as follows—

(1) no application under clause (b) shall be ad-
mitted after the expiration of nlnety days
from the date of the order in respect of
which the application is made, unless
the applicant satisfies the Chief Court
that he bad sufficient cause for uot
making the apphcatlon within that
period :

(ii) no such application shall be admitted in a
small cause under the value of one-
thousand rupees or in an unclassed suit
under the value of two-hundred rupees :

(111) onany such apphcatlon the Chief Court .
shall not revise the decision of the Court
below except in so far as such decision
involves the question of law or custom in
respect of which the appllcatlon has been
admitted : and

(iv) when any such application has been ad-
mitted, the Chief Court shall, subject to
the last foregoing proviso, treat the
matter of the application as if it were an
appeal.

- ¢ Bxplanation.—A. question of procedure is not a
‘question of law or custom within the meaning of
clause (b).

€ (@) In computing the period of limitation afores

said, the provisions of the Indian Limitation Act,
18717, shall be deemed to apply. '

“(8) Section 622 of the Code of Civil Procedure,
in so far as it applies to the territories to Whlch thls
Act extends, is hereby 1'epealed

“71. It
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Amondment,._...¢ 71, Tn.the first schedule-to-the ~Gourt-fees—Act;
:fhf;‘;ﬁrsz“ 1870, after No. 12, the following shall be. 1nserted VII o
VIL 1870. namely :—

¢13. "Application to the Chief | When ~the amount or | Two rupeeg,
Court in the Punjab for | value of the subject- :
thé exercise of its jurisdie- [ ‘matter in dispute does
tion linder section 70 of | mnot -exceed. twenty-five . :
the Punjab Courts Act,| rupees. - XVIL
1884, as amiended by the : . . 1884;:
Puu]a.b Courts Act, 1899. | When such amount or | The fee leviable-on -

value exceeds twenty-| a  memorandum

five rupees. of appeal’.”

Arnendment 7. In section 72 of the Punjab Courts Act, 1884, xvir
of section 72, for the words and figures ““under section 622 of the 1554

Act XVIII,
1884, Civil Procedure Code °, the words and ﬁcrures “under XIVo
1882,

'sectlon 70 °* shall be subsmtuted
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